
Jammu and Kashmir Pollution Control Committee
Parivesh Bhavan. Forest Complex ll Silk Factory Road
Transport Nagar, Jammu, 180 006 ll Rajbagh, Srinagar, 190 008

I e - 0191-2476927 mail ' membe,secretaryjkspcb@gmail com

The Consultant Judiciat,
Hon'ble NationaI Green Tribunat,
Principat Bench,
New Dethi.

No: J KPCC/NGT t o A 65s-2024t 1? g + - *g oate:- l\-oo-zoz+

Sub:- Comptiance Report of Jammu and Kashmir Poltution Control

Committee in compliance to Hon'ble NationaI Green Tribunal

directions dated 31.05.2024 passed in OA No. 653 of 2024 titted Yasser

Farooq Khan Versus UT of J& K & Ors.

Sir,

ln comptiance to the directions of Hon'ble Nationat Green Tribuna[, Principat

Bench, New Dethi order dated 31 .05.2024 passed in OA No' 653 of 2024 titted

Yasser Farooq Khan Versus UT of J& K & Ors, the Compliance Report of the J&K

Pottution ControI Committee is submitted herewith.

It is therefore, requested that the Compliance Report may kindty be taken on

record and placed before the Hon'bte NGT for consideration.

Your faithfutty,

Enct:- As Above

(on,.,Bf$#uklff;t-
MemberSecretary t4'Z ")

J&K PCC
t

Copy to the:-
1) Sh. G. M Kawoosa, Additionat Standing Counsetfor UT of Jammu and Kashmir,

New Dethi for information and necessary action.
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Before the Hon'bte NationaI Green Tribunal
Principal Bench, New Del'hi

Originat Appticatlon No. 653 of 2024

IN THE MATTER OF: Yasser Farooq Khan Appticant Versus

UT of J& K & Ors.

Compl,iance Report of Jammu and Kashmir Pottution Control Committee

in compliance to Hon'ble National Green Tribunal directions dated

31.05.2024 passed in OA No.653 of 2024titted Yasser Farooq Khan Versus

UT of J& K & Ors.

Background:

That the Hon'bte NationatGreen Tribunat was pteased to issue the fottowing

directions vide order dated 31.05.2024 in oA No. 653 / 2024:-

2. Learned Counselfor the applicant has referred to paragraph no. 3. 3 of

the original application to show the nature of the violation by private

stone crushers/hot mix plants.

3. Original application raises substantral issue relating to compliance of

environmental norms.

4. lssue notice to the respondents for filing their reply. Let reply be filed

at least one week before the next date of hearing.

ln comptiance to the directions of Hon'b[e NationaI Green TribunaI dated

31-05-2024 in OA No. 653 ol 2O24, a Joint Committee of the fottowing

off ice rs of J&K Po ltutio n Contro I Com m ittee wa s co n stituted to visit the a rea

and check the current status of stone crusher units/Hot Mix Ptants and

furnish a comprehensive report with the fotLowing Terms of References

(ToRs) vide Order No. JKPCC/NGT/168-172 dated 13-06-2024 (Copy

enctosed as Annexure-1 ).

Page 1 of 4
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1) Sh. H.R. Getoch, AEE / Divisionat Officer, PCC, Samba (South)'

2) Sh. Sanjay Rathore, JEE / Divisionat Officer, PCC, Jammu (North).

3) Sh. Arshad Nazir Matik, JEE, Dlvisionat Officer, PCC, Rajouri.

Terms of References (TORs):

1) Location of stone crushers viz-a-viz siting criteria,

2) Status of Poltution Control Measures (PCMs) adopted by these

units.
3) Examination of the relevant documents / files on the basis of

which consent have been granted these stone crusher units

which are respondents in the case (Respondents No.6-18)

Accordingty, joint committee has submitted its report vide No. PCC/DO/

Samba-S/20241174 dated 12-08-2024 (Copy enclosed as Annexure-2). As

perthe report of Joint committee, out of 13 Stone Crusher units/ Hot Mix

Pl.ants, 4 units are Project Specific units and Consent to Esta btlsh/Operate

have been granted to them bythe Board/Committee on the basis of retaxed

criteria. After comptetion of their time period, these units wit[ cease to

operate, and their machinery witt be removed from the site' The remaining

Nine Stone Crusher units/Hot Mix Ptants are of permanent nature.

The Joint committee after detailed site inspection of at[ these units has

pointed out certain deficiencies. Based upon the deficiencies pointed out

by the Joint Committee, show Cause Notices have been issued to at[ these

units, the particul.ars of which are given as under to furnish their reptywithin

15 days as to why tegataction as warranted under the relevant provlsions of

Water (Prevention & Controt of Pottution) Act, 1974 and Air (Prevention &

Controt of Pottution) Act, 1981 be not taken against them. After

consideration of thelr repty and affording an opportunity of being heard to

the unit hol.ders, further necessary action as warranted under law shatt be

taken.

*rfl<"4_
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Particutars of the Stone Crusher units/Hot Mix Ptants:

Page 3 of 4

S. No. Name of the units
with particutars

Reference to the Show
cause notice

Annexure

1 M/s Masood Ahmed

Stone Crusher,

Vittage Katai, Tehsit

Haveti, District Poonch

JKPCC/LSJ/NGT(O.A

653/2O24)t024/611-13

dated 14-09-2024

Annexure-3

2 M/s Himataya Stone

Crusher, Pandhati

Nattah at Mohra

Bachai, Sunder Kote,

District Poonch.

J KPCC/LSJ/NGT(O.A

65312024)1024/614-16

dated 14-09-2024

Annexure-4

3 M/s Bharat Stone

Crusher, Vittage Dara

Dutian, Haveti, District

Poonch.

J KPCC/LSJ/NGT(O.A

653/2024)1024/617 -19

dated 14-09-2024

Annexure-S

4 M/s Ghai Hot Mix Ptant,

Vittage Gundi, Drungl,i

Nattah, Kankote,

District Poonch.

J KPCC/LSJ/NGT(O.A

653t2024)/0241620-22

dated 14-09-2024

Annexure-6

5 M/s Ghai Stone

Crusher, Vittage Gundi,

Drungti Nattah,

Kankote, District

Poonch

JKPCCi LSJ/NGT(O.A

653/2024)/024t623-25

dated 14-09-2024

Annexure-7

6 M/s Mehnaz Stone

Crusher, Vittage Katai,

Tehsit Haveti, District

Poonch

JKPCC/LSJ/NGT(O.A

65312024)1024t626-28

dated 14-09-2024

Annexure-8

7 M/s Chesti Hot Mix

Ptant, Vittage Gundi,

Drungti Nattah,

Kankote, District
Poonch.

J KPCC/LSJ/NGT(O.A

65312024)/024/629-31

dated 14-09-2024

Annexure-9

groQk"+
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B M/s Chesti EnterPrises

Stone Crusher, Vil,tage

Gundi, Drungti nattah,

Kankote, District
Poonch.

J KPCC/LSJ/NGT(O.A

65312024)/0241632-34

dated 14-09-2024

Annexure-10

I M/s Masood Hot Mix

P[ant, ViLtage Katai,

Tehsit Haveti, District

Poonch

JKPCC/LSJ/NGT(O.A

65312024)t024t635-37

dated 14-09-2024

Annexure-11

10. M/s Ghutam Nabi Mir

Stone Crusher & Hot

Mix Ptant, Vitl.age

Mangna r, Tehsit Haveti,

District Poonch.

JKPCC/LSJ/NGT(O.A

65312024)10241638-40

dated 14-09-2024

Annexure-12

11. M/s Patet Engineering

Ltd., Vittage Buftaiz

Surankote, District

Poonch

J KPCC/LSJ/N GT(O.A

65312024)10241641-43

dated 14-09-2024

Annexure-l3

12. M/sMYStonecrusher,
Vittage Gundi,

Drungti/Janyar, Bandi

Chechiyan, District

Poonch

J KPCC/LSJ/N GT(O.A

65312024)10241644-46

dated 14-09-2024

Annexure-14

13. M/s 79 RCC GREF

Stone Crusher & Hot

Mix Ptant vittage Drungti

Natta h, District Poonch

Closure order issued vide

Order No. 1S7-JKPCC of

2024 dated 09-09-2024.

Annexure-15

Praver:

ln the premises, it is therefore respectfutl,y prayed that the Comptiance

report may kindty be taken on record before the Hon'bte NationaI Green

Tribunat for consideration.

(Ghansham
Member Secretary

J&K PCC

ngh)

Page 4 of 4
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Annat tas - |

Jammu and Kashmar Pollutaon control Comm
Panvesh Bhavan. Forest Complex ll Srlk Factory Road
Transport Nagar. Jammu. 180 006 ll Rajbagh. Srinagar. '190 008

Tel - 0191'2476927; mail' membersecrelaryjkspcb@gmaal.com

Subject: Hon'bte Nationat Green Tribunat, order dated 31-05-2024 in OA

No. 653/2024 titted Yaseer Farooq Khan V/s UT of J&K & Ors -
constitution of committee, thereof .

Reference: Hon'ble NGT ,'gdet aated 91-05-2024.

ORDEB

Therefore, a Committee of the fottowing officers of J&K Pottution Controt

Committee is hereby constituted to visit the area and check the current status of

stone crusher units which have been impteaded as Respondents in the above

apptication and furnish a comprehensive report: -

1) Sh. H.R. Getoch, AEE / Divisionat Officer, PCC, Samba (South)

2) Sh. San.iay Rathore, JEE / Divisionat Officer, PCC, Jammu (North)

3) Sh. Arsahd Nazir Matik, JEE, Divisionat Officer, PCC, Raiouri

Terms of References (TORs)

1) Location of stone crushers vi-a viz siting criteria.
2) Status of Pollution Contrcl Measures (PCMs) adopted by these

units.
3) Examination of the relevant documents / files on the basis of

which consent have been granted these stone crusher units

which are respondents,n the case (Respondents No.6-18)

Page 1 of 2

qow-l

Whereas, the Hon'bte Nationat Green TribunaI vide its order dated 31-05-

2024 in OA653l2O24nas directed as under:-

"3. Original Application raises substantial issue retating to

compliance of environ mental norms.

4. lssue notice to the respondents for filing their reply. Let reply

be filed at least one week before the next date of hearing.

6. Liston 18-09-2024."
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The Committee after spot visit shal'l'

a period of 15 days.

Ecnt:- Hon'bte NGT order dated 31-05'2024.

NO: JKPCC/NGT/ T68 - I 
-+,

Date: lt-OA-ZOZ+

Copy for information and necessary action

1. Deputy Commissioner, Poonch.
2. Regional Director, J&K PCC, Jammu

3. Sh. H.R. Getoch, AEE / Divisionat

4. Sh. Sanjay Rathore, JEE / Divisional

5. Sh. Arsahd Nazir Matik, JEE / Divis

Page 2

rnish a comprehensive report within

-Btkl<.4(Ghanshffi Sl-ngh)JKAS I

tv.6.74Member SecretarY

J&K PCC

the

r, PCC, Samba (South)

, PCC, Jammu (North)

Officer, PCC, Rajouri.

2f,
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Annalcu\L-L

Government of Jammu and Kashmir
Pollution Control Committee
Divisional O{fice Samba-South

Email : @o p c Usamf aso ut nAs nlni l' c o ni
'v

qI.iFTJ*l{

r3h,wprr
l.
I

The Member Secretary,

J& K Pollution Control Committee,

Jammu.

No: PCC/DO/Samba-S/20 24lla4 Date: 1u0812024

Subject: Hon',ble National Green Tribunal, order dated 3l'05-2024 in oA No' 653/2024

titled Yaseer Farooq Khan v/s uT of J&K & ors - constitution of committee'

thereof.

Reference: - No: JKPCC/NGTi 162'72Dated' 13-06-2024

Sir,

Kindly appertaining to the subject matter and letter referred above' find enclosed the

detailed inspection report of the committee for perusal please'

Submitted Please

Yours faithfullY,

Hansraj
)@4

a \ D.O,

oC

*

Enclosures, - 36
Copy to: -

The Regional Director, JK PCC-Jammu for information please'

5c(k) (r-Nr)

?-W 
^HeL

0x [-*t"tWAn t

l].

p*^r
1,e- g.tt
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Terms of reference as Per Order

No. JK PCC/NGT/168-17 2 Dated:

t3-06.2024
S.No

l\rlls Ilimalaya Stone Crusher,
Pandhali Nattra, at Mohra Bachai, surankote.District- Poonch.

Comprehensive RePort of the Committee

Name and Address of the Stone

Crusher/HMP

2013Year of establishment of the unit.2

* The above information is as per the Sch'II'

School, Ladyara is reported at a distance of 750 Meters'

- Agricultural LandiOrchard except Dry/Banjar Kadeem' - About 200 Mtrs

- Water Body: - No specified Criteria.

Area/Abadi

Institution:

radiusMeters500withinI houses8Residential
002 KmsAboutentre:C [1me/HealthHoital/N ursingHosp

Govt. Mi.Jdlesimilaror otherInstitutioEdNearest ucational

J Siting Criteria at the time
establishment as Per office

record.

Geo Coordinates of the site: - [33.
68494,74.271321

of

- HospitaUNursing Home/Health Centre' - More than 02 Kms'

- Nearest Educational Institution or other similar Institution - Al-awan

National Academy at village Bichai is located at a distance of 200 mtrs across the

River, but has been establiit .d uft.. the installation of the Stone crusher ur 2013 A

Govt. Middle school Lower Bichai is at a distance of 550 Mtrs at a higher elevation

and is not visible from the site. Govt. Hr. Sec. School Mohra Bichai is located at a

distance of 750 Mtrs at higher elevation'

- Agricultural Landlorchard except Dry/Banjar Kadeem-waived off for

old,/existing Stone Crushers.

500 Mtrs radius.- Residential Area/Abadi- More than20 houses within

- Water . - N.A.

Location oTthe Stone

C rusheslHMP viz-a-viz Sitin g

Criteria as on date

4

River without recycling/ reuse. [Photographs enclosed as Annexure-A]

PlantationlnfoundaterWr placeinstalled, sprinklerhasJr Coveringacketing/
ISwaterashw beingerected. /IvIuddybeenhaswall notindw breakingexrsts,

therntoISand dischargedRiverthe beingtowards side,am locatedditchcollected

Status of Pollution Control
measures adoPted bY the unit

5

l.Threerowsofthickgreenbeltallalongtheperipheryoftherlnit.
Z. No permanent windkeak,rg wall (brick /CGI Sheets) of ten to twelve {'eet

high all along the periphery of the unit exists'

3. Sprinkling system has been installed but is not interlocked with the crushing

point and other allied machinery of the stone crushers'

4. Conveyor belts have not been covered'

5. Telescopic chute has not been provided

unit holder: -

andEstablishmentforS Criterialnc luding itingGuidelinesRevisedAs theper
7.,NoOrdervideJln issued&KMixHot PlantsandStoneof CrushersOperation
thebeennot byadoptedhavemeasures023-02-227. followrngDated2023PCCJK

6 Remarks

&.t+L- ld(

1

Beddedl.

been

117



M/s Himalaya Stone Crusher, Pandhali Nalha, Mora Bachai, Surankote.Poonch.

[Annexure-Al
.-4

[J(

I

.itl

Hirnalaya S Cr Morha Bachai
le.a7 ,2 .024.17 ,45
33.68494, 7 4 ?7132
N47MC f BBJ; Phagla
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S,NO Terms of reference as per Order
No. JK PCC/NGT/|6V|72
Dated: L3-O62O24

Comprehensive Report of the Committee

1 Name and Address of the Stone

Crusher/HMP
llUs Masood Ahmed Stone Crusher.
Village Kalai, Tehsil Haveli, District' Poonch.

2 Year of establishment of the
unit.

2016

3 Siting Criteria at the time of
establishment as per office
record.

Geo Coordinates of the site:-

133.73846,74.18248 I

- Residential Area/Abadi- About 15- 18 Houses in scattered position within

500 Mtrs radius.
- IlospitaUNursing Home/Health Centre. - 02 Kms

- Nearest Educational Institution or other similar Institution. - A School qt

a distance of 4l0-Mtrs across the River,
- Agriculturai Land/Orchard except Dry/Banjar Kadeem ' No Agriculturul
lond wos reported around the unit.

- \Yater Body. - No specified Criteria
* The above information is as the Sch.II.

4 Location ofthe Stone
C rusheslHMP viz-a-viz Siti ng

Criteria as on date

- Residential Area/Abadi- About 25 Houses/ Structures within 500 Mtrs in
scattered form and mostly across the River Suran.

- Ilospital/Nursing Home/Health Centre. - More than 02 Kms.

- Nearest Educational Institution or other similar Institution. - A Schoot is

at a distance of approx. 350 Mtrs across the River.
- Agricuttural Land/Orchard except Dry/Banjar Kadeem - Waived off for

old/existrng Stone Crushers.
- Water - N.A

5 Status of Pollution Control
measures adopted by the unit

Industrial type covering has been installed over the whole plant and machinery

Water sprinkler found in place, Plantation exists sparsely, Wind breaking ra'all

has not been erected. Wash /Tvluddy water is being collected in a ditch located

towards the River side, and is then being discharged into the fuver with'lut

recycling/ reuse. [Photographs enclosed as Annexure'B&Cl

As per the Revised Guidelines including Siting Criteria for Establishment eLnd

Operation of Stone Crushers and Hot Mix Plants in J&K issued vide Order No.

37 JK PCC 2023 Dated: 27-02-2023,following measgres have not been adopted

by the unit holder. -

1. Three rows of thick green belt all along the periphery of the unit.

2. No permanent wind breaking wall (brick /cGI Sheets) of ten to

twelve feet high all along the periphery of the unit exists'

3. Sprinkling system has been installed but is not interlocked with the

crushrrg point and other allied machinery of the stone crushers

6 Remarks

yq' ud(
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M/s Masood Ahmed Stone Crusher. Village Kalai, Tehsil lfaveli, Poonch.

[Annexure-B & Cl
l.
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Comprehensive Report of the CommitteeTerms of reference as per
Order No. JK PCC/NGT/I68-
lT2Datedz 13-06-2024

SNo

1 Name and Address of the
Stone Crusher/HMP

1\{/s Masood Ahmed Hot Mix Plant.
Village Kalai, Tehsil Haveli, District' Poonch.

20162 Year of establishment of the
unit.

- Residential Area/Abadi' About 15- l8 Houses in
Mtrs radius.
- Eospital/Itursing Eome/Health Centre. - 02 Kms

- Nearest Educational Institution or other similar Institution. - A School at a

distance of 150 Mts across the River,

- Agricultural Land/Orchard except Dry/Banjar Kadeem - No Agricultural
land was reported around the unit.
- Water Body. - No specified Criteria

scattered position within 500

* The above information is as the Sch.II

Siting Criteria at the time of
establishment as per office
record.

Geo Coordinates of the site:-

[33.73788,7418163 I

3

4 Location ofthe Stone

C rushes/HMP v tz-a-viz Siting
Criteria as on date

- Residential Area/Abadi- About 25 Houses/

scotteredform and mostly across the River Suran.

- Hospital/I\ursing Home/Ilealth Centre. - More than 02 Km*
- Nearest Educational Institution or other similar Institution. - A School is at

a distance of approx. i50 Mts across the River.

- Agriculturai Land/Orchard except Dry/Banjar Kadeem - llaived off .{or
old existing Stone Crushers.

Wet scrubber and settling tank are installed with

Plantation exists sparsely, Wind breaking wall has not been erected.

IPhotographs enclosed as Annexure-B&Cl

Structures within 500 Mtrs in

Stack height only 11 Mtrs,
- N.A- Water

Status of Pollution Control
measures adopted by the unit

5

Operation of Stone Crushers and Hot Mix Plants in J&K issued vide Order No ']7
JK PCC 2023 Dated'.27-02-2023, following measures have not been adopted by

the unit holder: -

l. Three rows of thick green belt all along the periphery of the unit.

2. No permanent wind breaking wall (brick /cGI Sheets) of ten to

twelve feet high all along the periphery of the unit exists'

3. Sprinkhng system has been installed but is not interlocked with

the crushing point and other allied machinery of the stone

crushers.

4. Multi cyclone followed by bag filters'

5. Stack of 15m herght with proper platrorm and monitor[rg porthole

for checking emissions.

Criteria for Establishment andAs per the Revised Guidelines rncluding Siturg6 Remarks

W
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M/s Masood Ahmed stone c.rrn"1$#"S,",, Tehsil Haveli, Poonch.

[Annexure-B & Cl
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Comprehensive Report of the CommitteeS.No Terms of reference as per Order
No. JK PCCAIGT/I 68-17 2 Dated:
t3-o6-2m4

M/s Chesti Enterprises Stone Crusher.
Village Gundi, Drungli Nallah , Kankote, District' Poonch"

Name and Address of the Stone

Crusher/HMP

20072 Year of establishment of the unit.

- Ilospital/l{ursing Home/Eealth Centre. - About 02 Kms'

- Nearest Educational Institution or other similar Institution. - About

01 Km
- Agricultural Land/orchard except Dry/Banjar Kadeem - More than

500 Mtrs.
- Water Body. - No specified Critena.
* The above information is as per the Sch.II.

- Residential Area/Abadi- 15 no. of houses withtn 500 mtrsSiting Criteria at the time of
establishment as per office record.

Geo Coordinates of the site:-

133.76343,74.13093 |

3

exist in scatteredform at dffirent higher elevation wilhin 500 Mtrs radius

- Hospital/I{ursing Home/Health Centre: - About 02 Km*
- Nearest Educational Institution or other similar Institution: - I
School is at a distance of Approx. 400 Mtrs., but at a higher elevation.

- Agricultural Land/orchard except Dry/Banjar Kadeem- waived off

for oldiexisting Stone Crushers.

- Residential Area/Abadi: - About 23 - 2 5 Re si denti al house s /Stru c ture s

-NA- Water

Location of the Stone

Crushes/IIMP viz-a,-viz Sitin g

Criteria as on date

4

has been provided and is being discharged

[Photographs enclosed as Annexure-I)l

water,

WateNo rwcts damaged,screening points foundcrushingofCovering
Windon theexists0-I 5I lantsPin periphery,place, only'foundsprinkler

ditchctwashcollectionnothas erected,been ofwall "forbreaking
nottoin andhe River recycled.

5 Status of Pollution Control
measures adopted bY the unit

and Operation of Stone Crushers and Hot Mix
Order No. i7 JK PCC 2023 Dated: 27-02-202

not been adopted by the unit holder: -

l. Three rows of thick green belt all along the periphery of the unit.

2. No permanent wind breaking wall (brick /CGI Sheets) of ten to

rwelve feet high all along the periphery of the unit exists'

3. sprinkling system has been installed but is not interlocked with the

crushing point and other allied machinery of the stone crushers.

J&K
EstablishmentCriteriaGuidelines forRevised including SitingtheAs per

videissued'lantsP in
havemeasuresj, following

Remarks6

k

1

g-
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M/s Chesti Enterprises Stone Crusher. Gundi Kanakote, Drungli Nallah, Mandi, Poonch.

[Annexure.Dl
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Terms of reference as per
Order No. JK PCC/NGT/168-
172 Datedz L3-OG2O24

Comprehensive Report of the Committee

I Name and Address of the Stone
Crusher/IIMP

IWs Chesti Enterprises Hot Mix plant,
Village Gundi, Kankote, Drungli Nallah. Poonch.

2 Year of establishment of the
unit.

2007

J Siting Criteria at the time of
establishment as per office
record.

Geo Coordinates of the site: -

[33. 76866, 74.t37531

- Residential Area/Abadiz 500 Mtrs.
- HospitaVNursing Home/Health Centre: - 02 Kms Approx.
- Nearest Educational Institution or other similar Institution: - 500 Mti"s.

Approx., not visiblefrom the site.
- Agricultural Land/Orchard except Dry/Banjar Kadeem - Seasonal dry
mountainous agricttltura I land.
- Water Body. - No Specified Criteria.
*The above information is as per the Sch.II

4 Location of the Stone
Crushes/HMP viz- a-viz Siti ng

Criteria as on date

-Residential Area/Abadi: - About 45-50 Residential houses/ stnrctures qre

located in scatteredform and mostly at higher elevation along both sides oJ

Drungli Nallah within 500 Mtrs radius.
- HospitaVNursing llome/Health Centre: - About 02 Kms.

- Nearest Educational Institution or other similar Institution: - There are 02

Schools within 600 Mtrs. radius at a higher elevation.
- Agricultural Land/Orchard except Dry/Banjar Kadeem: - Waived offfar
old/existing Stone C rus he rs.
Water Body:- N.l

5 Status of Pollution Control
measures adopted by the unit

Wet scrubber and settling tank is installed wittr Stack height only 07 Mtrs,,

Approx. 60-65 trees(New & old) exists on the periphery.

[Photographs enclosed as Annexure-E]

6 Remarks As per the Revised Guidelines including Siting Criteria for Establishment and

Operation of Stone Crushers and Hot Mix Plants in J&K issued vide Order N,r.

37 JK PCC 2023 Dated:27 -02-2023, following measures have not been adopted

by the unit holder: -

l. Three rows of thick green belt all along the periphery of the unit.
2. No permanent wind breaking wall (brick /CGI Sheets) of ten to twelve

feet high all along the periphery of the unit exists.

3. Multi cyclone followed by bag filters.
4. Stack of l5m height with proper platform and monitonng porthole for

checking emissions.

* k

S No_
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M/s Chesti HotMix Plant, Village Gundi Kanakote, Drungli Nallah, Mandi, Poonch.

[Annexure-El
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S.No Terms of reference as per
Order No. JK PCC/NGT/168-
l72Datedz 13-062024

Comprehensive Report of the Committee

I Name and Address of the Stone
Crusher/HMP

M/s MY Stone Crusher
Village Dingla/ Janyar, Bandi Chechiyan , District, Poonch.

IPROJECT SPECIFIC UNIT as per office record]
2 Year of establishment of the

unit.
2022

3 Siting Criteria at the time of
establishment as per office
record.

Geo Coordinates of the site: -

133.757A,74.153201

- Residential Area/Abadi'. - There are Approx.lT-18 scattered houses at dffire'nt
elevation within the radius of aboul 500 Mtrs.
- HospitaUNursing llome/Health Centre: 'More than 02 Kms (10 or more

Bedded)
- Nearest Educational Institution or other similar Institution: - About 300

Mtrs (Govt Middle School Janyar not visible from the Unit.).
- Agricultural Land/Orchard except DrylBanjar Kadeem: - Not in siting
criteria.
- \Yater Body.'- N.,4
*The above information is as per thejf!4

4

5

Location of the Stone
C rus h es/IIMP viz- a,-v iz Sitin g

Criteria as on date

- Residential Area/Abadiz - More lhan 10 Houses exist within 500 Mtr radius.

- HospitaUNursing Home/Health Centre: - More thon 02 Kms.
- Nearest Educational Institution or other similar Institution: - A school

exists at a distance of 270 Mtrs.
- Agricultural Land/Orchard except Dry/Banjar Kadeem: - Waived offfor
ol d,/ exi s ting Stone C r ushe rs.
- Water Body:- N.A

Industrial type covering has been installed over the whole plant and machinery.

Water sprinklerfound in place. wash/ muddy water was being collected in a

nearby ditch and then discharged in to the nearby River.

[Photographs enclosed as Annexure-Fl

Status of Pollution Control
measures adopted by the unit

6 Remarks As per the Revised Guidelines including Siting C.riteria for and

Operation of Stone Cnshers and Hot Mix Plants in J&K issued vide Otder No. 37

JK PCC 202i Dated: 27-02-2023, following meosures have not been adopted by

the unit holder: -

I. Three rows of thick green belt all along the periphery of the unit'

2. No permanent wind breaking wall (brick /CGI Sheets) of ten to twelve feet
high all along the periphery of the unit exists.

i. Sprinkling system has been installed but is not interlocked with the

crushing point and other allied machinery of the stone crushers

W+L \
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M/s MY Stone Crusher, Village Dingla, Bandi Chechiyan , Poonch.

[Annexure-Fl.
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Terms of reference as per Order
No. JK PCC/NGT/168-172 Dated:
t3-06,-2024

Comprehensive Report of the CommitteeS.No

M/s Patel Engineering Limited,
Viilage Bufliaz Surankote, District Poonch.
IPROJECT SPECIFIC UNIT as per office recordl

I Name and Address of the Stone
Crusher/HMP

2 Year of establishment of the unit. 2017

3 Siting Criteria at the time of
establishment as per office
record.

Geo Coordinates of the site:- [33.
61281,74353661

4 Location of the Stone
Cru shes/IIMP v tz-a-viz Sitin g

Criteria as on date

- Residential Area/Abadi. - 12- l5 houses within 500 mtrs in scattered position.
- Hospital/Nursing Home/Health Centre: - More than 02 Kms.

- Nearest Educational Institution or other similar Institution: - More than 0l
Km.
- Agricultural Land/Orchard except Dry/Banjar Kadeem: - About 200 Mtrs.
- Water Body: - No Specified Criteria.
*The above information is as per the Sch.II
- Residential Area/Abadi: - There dre more than 50 residential houses in
scatteredform at dffirent elevations within 500 Mtr radius and mostly not visihle

from the site.
- Hospital/l\ursing Home/Health Centre: - More than 02 Kms
- Nearest Educational Institution or other similar Institution: - A School is at a

distance of 270 Mtrs.
- Agricultural Land/Orchard except Dry/Banjar Kadeem: - Woived offfor
o ldiex is ti ng Stone C rus he rs.
- Water Body:- N.,4

-Jaclreting/ Covering has been installed, but main crushing unit was uncovered,

Water sprinklerfound in place, plantation sparsely exists on the periphery, Wind

breakingwall has been partially erected besides use of anti-smokz gunfor dust

suppression is there.

[Photographs enclosed as Annexure-Gl

5 Status of Pollution Control
measures adopted by the unit

As per the Revised Guidelines including Siting C.riteria for Establishment and

Operation of Stone Crushers and Hot Mix Plants inJ&K issuedvide Order No. .17

JK PCC 202 3 Dated: 27-02-202i, following measures have not been adopted b7

the unit holder: -

1. Three rows of thick green belt all along the periphery of the unit.

2. No permanent wind breaking woll (brick iCGI Sheets) of ten to twelve feet
high all along the periphery of the unit exists.

3. Sprinkling system has been installed but is not interlocked with the

crushing point and other allied machinery of the stone crushers.

4. Conveyor belts have not been covered.

J. Telescopic chute has not been provided.

Remarks6

w k
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I\d/s Patel Engineering Limited, Viilage Bufliaz Surankote, Poonch.

[Annexure-Gl.
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Comprehensive Report of the Committee

M/s lVlehnaz Stone Crusher,
Village Kalai, Tehsil Haveli, District Poonch.

S.No Terms of reference as per
Order No. JK PCCAIGT/168-
lT2Datedz I3-OG2W4

Name and Address of the
Stone Crusher/HMP

Year of establishment of the
unit.

2

3 Siting Criteria at the time of
establishment as per office
record.

Geo Coordinates of the site:-

[33.73806, 74.18250 |

- Residential Area/Abadi- 17 No. of Houses across the river within 500 Mtrs.
- HospitaUNursing llome/Health Centre. - About 02 Kms.

- Nearest Educational Institution or other similar Institution. - 450 Mtrs, not
visible from the unit and intercepted by the natural barriers, a turbulent river and
naturql vegetqtion.
- Agricultural Land/Orchard except Dry/Banjar Kadeem - More than 500

Mtrs.
- Water Body. - No Specified Criteria.

- Residential Area/Abadi- About 25 Houses/ Structures within 500 Mtrs in
scafteredform ond mostly across the River Suran.

- HospitaUNursing Home/Health Centre. - More than 02 Kms.

- Nearest Educational Institution or other similar Institution. - A School is at

a distance of approx. 360 Mtrs across the River.
- Agricultural Land/Orchard except Dry/Banjar Kadeem - Woived off/br
oldt exis ting Stone C rus he rs.

2021

* The above information is as the Sch.II.

- N.A- \Yater

4 Location ofthe Stone

C rus heslHMP viz-a.v tz Siting
Criteria as on date

5 Status of Pollution Control
measures adopted by the unit

Industrial We covering has been installed over the

Water sprinklerfound in place, Plantation exists about 100 Nos on the periphery,

Wind breaking wall has not been erected. Wosh .,fuIuddy woter is being collected in

a ditch and is then being dischorged into the River without recycling/ reuse

[Photographs enclosed as Annexure-Hl.

t. Three rows of thick green belt all along the periphery of the unit.

2. No permanent wind breaking wall (brick /CGI Sheets) of ten to twelve fee't

high alt along the periphery of the unit exists'

3. Sprinkling system has been installed but is not interlocked with the

crushing point and other allied machinery of the stone crushers.

whole plant and machiner1,.

J&K
andEstablishmentCriteriaRevisedthe Guidelines including forSitingAs per

7No. 3vide Orderin issuedHotand PlantsMixCrushersStoneofOperation
heenhatemeasures not7-02-202 adopted hy)1 followingJK PCC 2023 Dated:

the unit holder: -

Remarks6

I

tu $(

138



M/s Mehnaz Stone Crusher, Village Kalai, Tehsil Haveli, Poonch

.-^ [Annexure-H].
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lTerms of reference as per Order
No. JK PCC/NGT/168-172 Dated:
13-06-2024

Name and Address of the Stone
Crusher/HMP

Year of establishment of the unit.

Siting Criteria at the time of
establishment as per office record.

IPROJECT SPECIFIC UNITI.

Geo Coordinates of the site:-

133.75124,74.06588 |

Location ofthe Stone
C rushes/HMP v w-a-viz Siting
Criteria as on date.

Geo Coordinates of the Site: - [33.
75124,74.065881.

Status of Pollution Control
measures adopted by the unit

Remarks6

S.No Comprehensive Report of the Committee

M/s Ghulam Nabi Mir Stone Crusher and Hot Mix plant.
Village lVIangnar, Tehsil Haveli, District Poonch.

2023

- Residential Area/Abadi- More than 20 Houses exist within 500 Mtrs radius

from the stone crusher site in the scatteredform. However only 0I House is vistble

from the stone crusher site which is at about 150 Mtrs..
- HospitaUl\ursing Home/Health Centre. - About 02 Kms [10 BeddedJ

- Nearest Educational Institution or other similar Institution. - Govt. Pry.

School -Dehri is on the above uphill at about 410 Mtrs ond is not visible from the

stane crusher site. Govt. High School, Mangnar is at about 530 Mts. and also said
stone crusher is not visible from the School premises.

- Agricultural Land/Orchard except Dry/Banjar Kadeem - More than 200

Mtrs.
- Water Body. - No Specified Criteria.
* The above information is as the Sch.II.
- Residential Area/Abadi- 30-35 Houses/structures are located at a higher

elevation and scattered, some of them are not visible from the site.

- Hospital/l{ursing Home/Health Centre. - More than 02 Kms.
- Nearest Educational Institution or other similar Institution: 02 Educational

lnstitution are located within 500 Mtr\600 Mtrs from the Crushing point of the

Stone Crusher/ Stack of Hot Mix Plant respectively.
- Agricultural Land/orchard except Dry/Banjar Kadeem - waived offfor
old/existrng Stone Crushers.
- Water Body. - N.A
Stone Crusher: - Jacketing/ Covering has been installed, Chutes along with the

conveyor belts has been provided" Water sprinkler found in place.Hot Mk Plnnt: -

Wet Scrubber, sedimentation Tank and stack of Height 15 Mtr., but without port

hole, ladder and plaform. No Plantation exists, Wind breakingwall has not been

erected.

[Photographs enclosed as Annexure'Il.

As per the Revised G uidelines including Siting Crite ria.for Establishment and

Operatton of Stone Crushers and Hot Mix Plants inJ&K issuedvide Order No 37

2

3

4

5

JK PCC 202i Dated: 27-02-20.

the unit holder: -
2 j,following measures have not been adopted by

I . Three rows of thick green belt all along the periphery of the unit'

2. No permanent wind breaking wall (brick /cGI Sheets) of ten to twelve.feet

high atl along the periphery of the unit exists'

3. sjrinkling system has been installed but is not interlocked with the

crushing point and other allied machinery of the stone crushers'

4. Multi cyclone followed by bagfilters'

H(

I
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M/s Ghulam Nabi Mir Stone Crusher and Hot Mix plant.Village Mangnar, Haveli, Poonch.

[Annexure-{l
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Terms ofreference as per
Order No. JK
PCC/NGT/168-172 Dated:
luo6-2024

Name and Address of the
Stone Crusher/IlMP

Year of establishment of
the unit.

Siting Criteria at the time
of establishment as Per
office record.

Geo

Co ordin ate szl33.7 627 1,7 4.1

2783-IrMP, 33.76300,

74.r2845-St.Cr.l

Location ofthe Stone

CrusheslHMP viz-a'viz
Siting Criteria as on date

Status of Pollution Control
measures adopted by the

unit

Remarks6

,

S.No Comprehensive Report of the Committee

M/s Ghai Stone Crusher and Hot Mix Plant.
Village Gundi, Drungli Nallah, Kanakote, District, Poonch.

2007

- Residential Area/Abadi- About 500 Mtrs Approx.

- Hospital/Nursing Eome/flealth Centre. - About 02 Kms. Approx'

- Nearest Educational Institution or other similar Institution. -About 0l Km Appro>-

- Agricultural Land/Orchard except Dry/Banjar Kadeem - About 200 Mtrs

- Water Body. - No Specrfied Criteris.
*The above information is as per the Sch.II

- Residential Area/Abadiz - 25-i0 Residential houses/structures are within 500 Mtr radius

in scatteredform and different elevations.

- HospitaUNursing HomelHealth Centre: - More than 02 Kms

- Nearest Educational Institution or other similar Institution: - Nearest ^School 
is ot a

distance of 500i550 Mtrs at a higher elevationfrom the Stone crusher/ HMP respectively.

- Agriculiural Land/Orchard except Dry/Banjar Kadeem: - Waived offfor old/existing

Stone Crushers.
- Water N.A

Stone Crusher: Reconstruction/ relocation of the dug was in Progress, Stone

Crasher/HMP was non-operational since last 2-3 Months as informed/obsen'ed. Cot'cring

of crushing / screening points was also in the process of relocation, thus, no ll/ater

sprinkling etc..S5 Plants existed on the periphery near the stone crusher.

Hot Mix Plant: - 45 Plants were found planted on the periphery of the HMP rilind

breaking wall has not been partially erected. A ditch has been provided for the collection of

the wash water and the same is presumabty being discharged into the River arul not

recycled.

[Photographs enclosed as AnnexureJ]'

As per the Revi s e d Gu ide line s inc ludin g Siting Cril e ria for E stab I is hment and Operanon of

Stone Crushers and Hot Mix Plonts in J&K issued vide Order No. 37 JK PCC 2023 L'ated:

27-02-2023, the instant Stone Crusher/ HMP was found non-operational and b efore stu rt ing

the re operation of the unit, following measures hwe to been adopted bY the unit holder: -

1

2

3

4

5

1. Complete coveringof crushing/Screeningpoints needto be done'

2. sprinkling system i"ed to bi interlockei with the crushing point and other allied

machinery ofthe slone crushers'
j. Three rows of thick green belt all along the periphery of the unit'

4. permanent wind bieaking wall (brick /CGI Sheets) of ten to twelve feet high all

olong the PeriPhery of the unit'

Multi cyclone fottowei by bag filters need to be installed and stack height

Mtrs with ladder, platform and port hole be also prot'ided'

Telescopic chute be provided with the conveyor belts'

5
of t5

6.

k
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M/s Ghai Stone Crusher and Hot Mix Plant, Village Gundi Kanakote, Poonch.

-, [Annexure-{
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Terms of reference as per Order
No. JK PCC/NGT/168-17 2 Dated:
t3-06-2024

Name and Address of the Stone

Crusher/HMP

Siting Criteria at the time of
establishment as per office record.

Geo Coordinates of the site:-

[33.75110, 74.04903 |

Location of the Stone

C rusheslHMP v'w-a-viz Sitin g

Criteria as on date

Status of Pollution Control
measures adopted by the unit

Remarks

,ib Comprehensive Report of the Committee

M/s Bharat Stone Crusher.
Village Dara Dulian, Haveli, District Poonch.

2020

- Residential Area/Abadi- 10-12 houses exist in
directions at different levels within radius of 500 Mts.

scqttered form in dffirent

- EospitaVNursing Home/Ilealth Centre. - More than 02 Kms

- Nearest Educational Institution or other similar Institution. - More than 0l IIm
- Agriculturat Land/Orchard scePt Dry/Baniar Kadeem - Baniar Kadeem lond

around the proposed site.
- Water Body. - No Specified Criteria.
*The above information is as the Sch.II
- Residential Area/Abadi: - i5-40 Houses/ structures are located within o radius of
i00-500 mts.
- HospitaUNursing Eome/Eealth Centre: - More than 02 Kms.

- Nearest Educational Institution or other similar Institution: - More than one

kilometer
- Agricultural Land/orchard except Dry/Banjar Kadeem: - woived off for
exi s ting/ o ld s tone crus he rs
- Water -N.A
-lndustrial type covering has been partially done over the crushing/screening, but the

covering oJ'the grinder/Screener for sand was found partially done. Chute wilh one

conveyor belt was found installed v'ith the grinder. Washwater was being directll

drained into the nearby nallah. No plantation exists or has been recently carried out.

enclosed as Annexure'
As per the Revised Guidelines including Siting Crite ria for Establishment ond

Operation
PCC 2023
holder: -

of Stone Crushers ond Hot Mix Plants in J&K issued vide Ordet No. 3z JK

Dated: 2 7-02-2 02 i, following measures have not been adoPted bY the unit

l. Three rows of thick green belt all along the periphery of the unit.

2. No permanent wind breakingwall (brick /CGI Sheets) of ten to twelve feet

high all alongthe periphery of the unit exists'

3. Sprinkling system has been installed but is not interlocked with the crushing

point and other allied machinery of the stone crushers'

k

r)

Year of establishment of the unit.
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M/s Bharat Stone Crusher. Village Dara Dulian, Haveli, Poonch

- [Annexure.Kl
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a.

No Terms of reference as per Order No. JK
PCCfnCf t rc8-fiz Dated : L3-OG2O24

Comprehensive Report of the Committee

tr4/s79 RCC GREF Stone Crusher and Hot Mix Plant.
Village Durngli Nallah, District Poonch.

Name and Address of the Stone

Crusher/HMP

2007Year of establishment of the unit.

- Residential Area/Abadi: -
- Hospital.Nursing Home./Health Centre: -
- Nearest Educotional Institution or other similar Institution: -
-Agticultural Land/Orchard except Dry/Baniar Kadeem: -
- Water Body: -
*[No iting Criteria can be submined as Per the offrce record as applictnt
has not sought consentfromthe JK PCC till datc;J

Siting Criteria at the time of
establishment as per office record.

Geo Coordinates of the site: - [33.76590'
74.1s3481

- Residential Area/dbadiz ' i0-35 residential houses/structures are

locuted within 500 mtrs radius at different higher elevations.

- HospitaUNursing Home/Health Centre: - More than 02 Kms.

- Nearest Educational Institution or other similar Institution: - 02

Schools within 500 mtrs radius.
- Agricultural Land/Orchard except Dry/Banjar Kadeem. - Waived off

.fo r exist ing/ol d,s t one c nts he rs.

- Water N.A

Location of the Stone Crushes/HMP viz-
a-viz Siting Criteria as on date

Stone Crusher: - Crushing point was partially

Hot Mix Plunt: - Wet scrubber installed, stack of Height 05 Mt., but

without port hole, ladder and platfurm. No settling tank is in use.

[Photographs enclosed as Annexure-Ll.

covered.Status of Pollution Control measures

adopted by the unit

Remarks) As per the Revised Guidelines including Siting C rit e ri a fo r E stab I is hment

and Operation of Stone Crushers and Hot Mix Plants in J&K issuedvide

order No. 37 JK PCC 202i Dated: 27-02-2023, following measures have

not been adopted by lhe unit holder: -

t. Three rows of thick green belt all along the periphery of the unit.

2. Permanent wind breaking wall (brick /cGI sheets) of ten to twelve'

feet high all along the periphery of the unit'

3.Sprinklingsystemdulyinterlockedwiththecrushingpointand
other allied machinery of the stone crushers'

4. Multi cyclone followed by bogfilters and stack height of 15 Mrrs

with ladder, platform and port hole'

5. Telescopic chute with the conveyor belts'

r1 tl)+ w
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M/s 79 RCC GREF Stone Crusher and Hot Mix Plant. Village Durngli Nallah, Poonch

[Annexure-Ll
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A v',r.e1tr-1"c-3

Jammu and Kashmir pollution Control Committee
; laflvesh Bhavan, Forest Comptex ll Sitk Factory Road

Transport Nagar. Jammu. taO OOO ll Rajbagh. Snnagar, 190 OO8
Tel - 0191-2476927; mait - membeGecrctaryjkspcb@gmait.com

M/s Masood Ahmed Stone Crusher,
Village Kalai, Tehsil Haveli,
District Poonch

No. : JKpcc/LSJ/NGr/(o.A. a3 I zoz+) / ozy'J I I _ g a"r"a 
I \ 

_"s-rora

whereas, consent to Establish (Fresh) was issued to you in the year,zor6 and
subsequently Consent to operate (R) have been granted from time to time as warranted
under Section 25/26 of the Water (prevention and Control of pollution) Act, 1974 and
Section 21 Air (prevention and Control of pollution) Act, 1gg1 respectively; and

whereas, on the basis of pollution potential, stone crusher is classified as orange
category and obtaining the consent from the Pollution Control Committee is mandatory
along with adoption of pollution control measures to achieve the prescribed standards of
pollution; and

whereas, one Mr' yasser Farooq Khan s/o Mohammad Farrooq Khan R/o vilrage
Drogian, Buffliaz Tehsit Surenkote, District poonch has f ed a application before the Hon,bre
National Green Tribunal (NGT) in o.A. No. 65312c,24 titled yasser Farooq Khan versus
union Territory ofJ&K & ors. The Hon',bre NGT in its order dated 31-o5-2024has directed
J&K Pollution contror committee to file compliance report w.r.t. non comprying of
environmentar norms by stone crushers and hot mix prants of district poonch; and

whereas, a Joint committee of officers of the J&K pcc was constituted vide order
endorsement No. JKpcc /NGTr16g-172 dated 13-06-2024 with the direction to visit the area
and check the current status of the stone crushers/hot mix plants which have bee,
impleaded as Respondents in the above application and furnish a comprehensive report; and

whereas, the Joint committee submitted its report vide retter No. pcc/Do/samba_
s/2o241174 dated 12-08-2024 and reported that the following measures have not been
adopted by you in the unit with photographic evidence:
i). Three rows of thick green belt all along the periphery of the unit.
ii) 

il:?ffiililtJll::fi:lli,X"r (brick/cGl sheets) o*en to Everve reet a, arons

}(j,"e-
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,iii).

iv)

v).

Copy to the :

sprinkling system has been instalred but is not interrocked with the crushing point
and other allied machinery of the stone crusher.

Conveyor belts have not been covered.

Telescopic chute has not been provided.

whereas, as per revised guidelines including siting criteria for establishment and
operation of stone crushers and hot Mix plants in J&K issued by the J&K pollution control
committee vide order No. 37 JKpcc of 2oz3 d,ated 2z-o2-2o23, your unit does not meet the
guidelines, in addition to the above pCDs/pCMs.

Now therefore, in view ofthe above facts and circumstance, you are therefore called
upon through this notice and show cause within 15 days from its issuance as to why regal
action including closure of your stone crusher unit as warranted under the relevant
provisions of water(prevention & control of pollution) Act, rg74 and Air (prevention and
Control of Pollution Act, 1981 be not initiated.

As approved by the Competent Authority

eflLt.4<*^"
(Ghansham Sihgh),JKAS

Member Secretary t4.) .).4

flx, 
rccJammu.

i). Regional Director, polution contror committee, Jammu for information and folrow upaction.

Divisional Officer, pCC poonch for information and necessary action.
ii).
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Anne*ut-s--\

Jammu and Kashmir pollution Control Committee
Parivesh Bhavan, Foresl Comptex ll Sitt factory RoaO
lransport Nagar. Jammu, tB0006 ll Ra,bagh, Srinagar. 190OO8

Tel - 0191-2476927i mait - membersecretaryjkspcb@gmait.com

M/s Himalaya Stone Crusher,
Pandhali Nallham at Mohra Bachai,sunder Kote,
District poonch

No. : JKpcc/LSJ/NGr/ (o.A. 653 1 zozal t oz+/d I / _ /4 aut"a [ \ -os_rora

whereas, consent to Establish (Fresh) was issued to you in the year,2013 and
subsequently consent to operate (R) have been granted from time to time as warranted
under section 25/26 0f the water (prevention and control of polution) Act, 1974 and
Section 21 Air (Prevention and Control of pollution) Act, 19g1 respectively; and

whereas, on the basis of pollution potential, stone crusher is classified as orarrge
category and obtaining the consent from the polution control committee is mandatory
along with adoption of pollution control measures to achieve the prescribed Standards of
pollution; and

whereas, one Mr' yasser Farooq Khan s/o Mohammad Farrooq Khan R/o vi,age
Drogian, Buffliaz Tehsil Surenkote, District poonch has f ed a application before the Hon,ble
National Green Tribunar (NGT) in o.A. No. 653/2.,24 titled yasser Farooq Khan versus
union Territory ofJ&K & ors. The Hon'bre NGT in its order dated 3t-o5-2024has directed
J&K Porlution contror committee to file compliance report w.r.t. non complying of
environmental norms by stone crushers and hot mix plants of district poonch; and

whereas, a Joint committee of officers of the J&K pcc was constituted vide order
endorsement No. JKpcc /NGT/L6g-t72 dated 13-06-2024 with the direction to visit the area
and check the current status of the stone crushers/hot mix prants which have been
impleaded as Respondents in the above apprication and furnish a comprehensive report; and

whereas, the Joint committee submitted its report vide letter No. pcc/Do/samba-
s/2024/124 dated 12-08-2024 and reported that the fo,owing measures have not been
adopted by you in the unit with photographic evidence:
i). Three rows ofthick green belt all along the periphery ofthe unit.

ii) No permanent wind breaking wa, (brick/cGl sheets) often to twelve feet arl arongthe periphery of the unit exists

g*L
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, iii).

iv)

v).

Copy to the :

i)

ii).

Sprinkling system has been
una otr.,"iJii"JffiH.T,lffi:l:tlJ:::Ji,"":.terrocked with the crushing point
Conveyor belts have not been covered.
Telescopic chute has not been provided.

Whereas, as per r(
operation of stone ..rrn", 

u""o guidelines including siting criteria for establishment and

commift ee vide order ,," ;lH:'.T]"r::": ;:,:,::: 1:",,",L."::*l ,,:x:guidelines, in addition to the above pCDs/pCMs.

Now therefore, in vir

::;I:i:il**t:{Ii};:::iil"'T;;:il:::'k:::T'ff ::::
il.:',TJ Jil Ir;ffi :,",:i:# 

ffi #: :.,, ;;::: ;';.": ;::: 
". 
j

As approved by the Competent Authority

r,,un,nu**hhft
Member Secretarv

frJx,nccJam*r.'l? 
? +

1",'J::" 
Director' Pollution contror commi*ee, Jammu for information and forow upDivisional Officer, pCC poonch for information and necessary action.
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An",e*..-to -5
Jammu and Kashmir poltution Control Committee

Parivesh Bhavan. Forest Comptex ll Silk Factorv Road
Transport Nagar, lammu, taoboo ll n"iorgh, S'r,nu-ja'r, rgo ooa

Iel - 0j9j.2476927 rnait membeGecretaryjkspcb@gmait com

M/s Bharat Stone Crusher,
Village Dara Dulian, Haveli,
District Poonch

No.: JKpcc/LSJ/NGr/(o.A. 6s3 / 2C,24) I o24 f6 f7 n? ourra I Q_on_rorn'l /
whereas' consent to Estabrish (Fresh) was issued to you in the year,2020 and

subsequentry consent to operate (R) have been granted from time to time as warranted
under section 25/26 0f the Water (prevention and contror of po,ution) Act, tg74 and
Section 21 Air (prevention and Control of pollution) Act, 19g1 respectively; and

whereas, on the basis of pollution potential, stone crusher is classified as orange
category and obtaining the consent from the polution contror committee is mandatory
along with adoption of pollution control measures to achieve the prescribed standards ofpollution; and

Whereas, one Mr. yasser Farooq Khan S/o Mohammad Farrooq Khan R/o VillageDrogian, Buffliaz Tehs surenkote, District poonch has filed a apprication before the Hon,bleNational Green Tribunal (NGT) in o.A. No. 653/zoz4 tiued yasser Farooq Khan Versusunion Territory ofJ&K & ors. The Hon'ble NGT in its order dated 31-O5-2024has directedJ&K Pollution control committee to file compriance report w.r.t. non comprying ofenvironmental norms by stone crushers and hot mix prants of district poonch; and
whereas' a Joint committee of officers of the J&K pcc was constituted vide orderendorsement No' JKpcc /NGT /t6g-t72dated 13-06-2024 with the direction to visit the areaand check the current status of the stone crushers/hot mix plants which have beenimpleaded as Respondents in the above apprication and furnish a comprehensive report; and

whereas' the Joint committee submitted its report vide retter No. pcc/Do/samba_s/2o24/174 dated 12-08-2024 and reported that the foaowing measures have not beenadopted by you in the unit with photographic evidence:
i). Three rows ofthick green belt all along the periphery ofthe unit.ii) No permanent wind I

the periphery ,r,n" j|;||l]|,wall (brick/CGl sheets) of ten to twerve feet all arong

gF[.'r-
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,,iii ).

iv)

v).

Copy to the :

i).

ii).

Sprink)ing system has been installed but is not interlocland other alliecl machinery of the stone crusher. 
(ed with the crushing point

Conveyor belts have not been covered.
Telescopic chute has not been provided.

whereas, as per revised guidelines incruding siting criteria for estabrishment andoperation of stone crushers and hot Mix prants in J&K issued by the J&K pollution controlcommittee vide order No. 3TJKpcc of zoz3 dated 27-,,2-2,,23, your unit does not meet theguidelines, in addition to the above pCDs/pCMs.

Now therefore, in view of the above facts and circumstance, you are therefore calledupon through this notice and show cause within 15 days from its issuance as to why legalaction incruding crosure of your stone crusher unit as warranted under the relevantprovisions of water(prevention & Contror of po,ution) Act, tgT4and Air (prevention andControl of pollution Act, 19g1 be not initiated.
As approved by the Competent Authority

(Gh""rhr,,Wi"m;-a

E-:,T:;:ffiT: 
t4 v rf

Regional Director, pollution
action. Control Committee, Jammu for information and follora, up
Divisional Officer, pCC poonch for information and necessary action.
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*nnefur,{-,

, . Jammu and Kashmir pollution Control Committee, i,?lilill,Jlilji:,,"il;.,j::gt,;;ll;m:g*t".,.,,;;,*,
Tet - 0 j91-2476927t 

mail _ membe$ecreraryjkspcb@gmait 
com

ltl/s Ghai Hot Mix plant,
Village Gundi, Drunr
District poonch gli NaIIah, Kankote,

No. : JKPCC/LSJ/NGr/ (o.A. 6 * / 2 o 2 q / o 2 4//l o _ 2q a u" a I | - o s _ 20 2 4

Whereas, Cor

subsequently 
"orrrurr,tt"" 

to Establish (Fresh) was issued to you in the year,2oo7 and

under section ,",. "':;:T:::1J::,:T:sranted 
rrom time ro time as warranred

section 21 Air (prevention and control of pollution 
control of Pollution) Act, 1974 and

) Act, 1981 respectively; and
whereas' on the basis of porution potentiar, Hot Mix plant is classified as orangecategory and obtaining the consent from the porution contror committeealong with adoption of po,ution control measur". ;" ";;':^':t'::t" 

is mandatorv

polrution; and 
-v'Lrvr rlreasures to achieve the Prescribed standards of

Whereas, one M
Drogian, Buffliaz Tehs 

Yasser Farooq Khan s/o Mohammad Farrooq Khan R/o v lage

;;;":ffif ;.io*?: ::":l:;TI'il:,Jtras 
r,ed a apprication berore the Hon'bre

J&K porlution control 
ors' The Hon'ble *"'"'"n'o'n 

titled Yasser Farooq Khan Versus

environmental norms by 

committee .o 
'u" *to"its 

order dated 31-05-2024 has directed

srone crushers *. r*;;;r,. 
""r*r.l;;l"non 

rcompryins or

Whereas, a Joint (
endorsement rvo. rxpcc;il:::;j:::'::j:" r&K pcc was consrituted vide order
and check the current status of -" ;"^-::,'o'n -"n the direction to visit the area
impreaded u, R.rponaunt, 

tatus of the stone crush€
in the above ,o0r,."r", l.,ts/hot 

mix plants which have been

whereas, the Joint a"--,,*^^ --ivlrLdtron 

and furnish a comprehensive report; and
s/2o24/ 174 dated 12-og_2 

ommiftee submitted its r(

adopted byyou in the unit 

ro24 and reported ,nu, ,n. 
oo"' vide letter No' PcC/Do/Samba-

i). Three rows of thick 
'vith photograpnr. *ra"r.", 

following measures have not been

ii) No permanent ;;::"t: "'all 
alons the periphery or the unit.

ttre pe'iprre,.v o;il: ffii:i:3,yall 
(brick/ccr sheets) of ren to twerve reet arr arong

*L-a--
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ll:,*,,"t system has been instaled but is not intertocland other allied machinery or the stone crusher. {ed with the crushing point
Conveyor belts have not been covered.
Telescopic chute has not been provided.

Whereas, as per revised guidelines includin
operation of stone crushers ;:, "^, :;... _,rnctu.dtnc 

siting criteria for estabrishment and

Committee vide order r."., 
und hot Mix plants in J&K issued by the J&K pollution Control

guiderines, in addition ,.'JJ"IT".::r1.'"'r::"0 
27-o2-2o23'vour unit does not mee*he

Now therefore, in view of the above facts and
upon through this notice .., ."^,- 

-."^^ 
'::,': -t" crrcumstance' you are therefore called

action including closure 

and show cause within 15 days from its issuance as to wh), regal

provisions of water(prev( 
of your stone crusher unit as warranted under the rerevant

contror orporution Act, ,;:::":,","r,,J:or 
Potlution) Act' tsz4 and Air (prevention and

As approved by the Competent Authority

(ch"rrhffi,frft
Member Secretan

copytothe, q,c,J.ffi;Tl t)'a 
QH

i). Regional Director, po
action. _ --. , . .rllution Contro.l Commiftee, Jammu for information and follow upii). Divisional Officer, pCC poonch for information and necessary acdon.

/ t).

iv)

v).
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ffnnog,* -*

Whereas, Consent to Establish (Fresh) was issued to you in the year,2oo7 andsubsequentry consent to operate (R) have been granted from time to time as warrantedunder section 25/26 0f the water (prevention and contror of pollution) Act, tg74 andSection 21Air (prevention and Control of poltution) Act, 1981 respectively; and
whereas' on the basis of porution potentiar, stone crusher is crassified as orangecategory and obtaining the consent from the pollution contror committee is mandatoryalong with adoption of porution contror measures to achieve the prescribed standards ofpollution; and

Jammu and (ashmir poltution Control Committeer i,il;:,xi!:{iij!ffi1::Tr,;;ll;xi,:e",,,?"."# ,;;;;; 
---"

f et . 0191-2476927 ma.t - me,nbersecrebryrkspcb@gma, 
co.n

M/s chai Stone crusher.
ViIIage cundi, Drungli Nallah, Kankote,District poonch

No. : JKPCC/LsJ/NGr/(o.A. (;ss/ zoz+t r ozrf^3 "2{-nakd I 7on 
-,orn

Whereas, one Mr
Drogian, Burniaz 

""n,,, 
r,:;;":ffi1.:H,s/o 

Mohammad Farrooq Khan R/o Vlrage

Nationat Green Tribuna, .";;,,::;;,":..oo-n.n 
has fited a apptication before the Hon,bte

;:1;*x5; :::?,:#,ll#.,ii",,i,red yasser Farooq Khan versus

environmental norms by:ommittee 
to file compli;.:";:::"::;::":':"H,;ff::

rtone crushers and hot mix plants of district poonch; andWhereas, a Joint C

endorsement No. rKpcc r;#:::;j :l::::H:r&K 
pcc was constituted vide order

and check the current .,rr,," ^, ."^_:: 
" L5_vo-2o24 with the direction to visit the area

impieaded as Respondents 

tatus of the stone crusher
in the above apprication un.tt'not 

mix plants which have been

whereas, the Joint 
""-::" "-::':*t,."'and 

furnish a comprehensive report; an(l

s/2o24/t74dated 12-og-2 

ommiffee submitted its re

adopted by you in the unit 
o24 and reported thut 

'ntPott 

vide lefter No' Pcc/Do/samba-

i). Three rows ofthick 
lith photograpr,i. uuia"n.", 

following measures have not been

ii) No permanent -rno ,tu"' 

belt all along the periphery ofthe unit.

ttre periprrery o;il ffi::l'l3,yall 
(brick/ccl sheets) of ten ro twelve feet au arons

9fl4--
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'iii ).

iv)

v).

Copy to the :

sprinkling system has been instared but is not interlocked with the crushing point
and other allied machinery of the stone crusher.
Conveyor belts have not been covered.

Telescopic chute has not been provided.

Whereas, as per revised guidelines including siting criteria for establishment and
operation of stone crushers and hot Mix plants in J&K issued by the J&K pollution control
committee vide order No. 37 JKpcc of 2c,2,3 dated 27-c,2-2c,23, your unit does not meet the
guidelines, in addition to the above pCDs/pCMs.

Now therefore, in view of the above facts and circumstance, you are therefore called
upon through this notice and show cause within r5 days from its issuance as to why legal
action including closure of your stone crusher unit as warranted under the relevant
provisions of water(prevention & control of pollution) Acr, 7974 and Air (prevention and
Control of Pollution Act, 1981 be not initiated.

As approved by the Competent Authorigr

rcnun.t#skf,k[f"

qTi:ff:;:ffii,.Y tte e a+

i) Regional Director, porution control committee, Jammu for information and folrow up
action.

ii). Divisional officer, pcc poonch for information and necessarv action.

162



finne*urc- |

Jammu and Kashmir Pollution Control Committee
Parivesh Bhavan, Forest Comolex ll Srlk Factorv Road
Transport Nagar, Jammu, 180 006 ll Rajbagh, S;inagar, i 90 oo8

Tel -0191,2476927, mait - membeEecretarykspcb@gmait com

M/s Mehnaz Stone crusher,
Village KaIai,TehsiI Haveli,
District Poonch

No. : JKpCC/LSJ/NGr/(o.A. 6:f,1 zoz4.1 / ozy'd pg* fs aatea I llos-rora

whereas, consent to Estabrish (Fresh) was issued to you in the year,zozr and

subsequently consent to operate (R) have been granted from time to time as warranted

under section 25/26 0f the water (prevention and control of pollution) Act, 1974 and

Section 21 Air (Prevention and Control of pollution) Act, 19g1 respectively; and

Whereas, on the basis of pollution potential, stone crusher is classified as Orange
category and obtaining the consent from the Pollution Control Committee is mandatory
along with adoption of pollution control measures to achieve the prescribed Standards of
pollution; and

whereas, one Mr. yasser Farooq Khan s/o Mohammad Farrooq Khan R/o vilrage
Drogian, Buffliaz Tehsil Surenkote, District Poonch has filed a application before the Hon'ble
National Green Tribunal (NGT) in o.A. No. 6s312c24 titled yasser Farooq Khan Versus

union Territory ofJ&K & ors. The Hon'ble NGT in its order dated 3t-os-2o24 has directed
J&K Pollution contror committee to f e compriance report w.r.t. non complying of
environmental norms by stone crushers and hot mix plants of district poonch; and

Whereas, a Joint Committee of officers of the J&K pCC was constituted vide order
endorsement No. JKPcc /NGT lt68-172 dated 13-06-2024 with the direction to visit the area
and check the current status of the stone crushers/hot mix plants which have been
impleaded as Respondents in the above application and furnish a comprehensive report; and

whereas, the Joint committee submitted its report vide retter No. pcc/Do/samba_
s/20241174 dated 12-0g-2024 and reported that the following measures have not been
adopted by you in the unit with photographic evidence:
i). Three rows ofthick green belt all along the periphery ofthe unit.

ii) No permanent wind breaking wart (brick/CGl sheets) of ten to twerve feet alr alongthe periphery of the unit exists

e6k-e-
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,il i ).

iv)

v).

Sprinkling system has been instared but is not interrocked with the crushing point
and other allied machinery of the stone crusher.
Conveyor belts have not been covered.

Telescopic chute has not been provided.

whereas, as per revised guidelines including siting criteria for establishment and
operation of stone crushers and hot Mix plants in J&K issued by the J&K polrution control
committee vide order No. 3TJKpcc of 2,cl23 dated 27-ci2-2cl23, your unit does not meet the
guidelines, in addition to the above pCDs/pCMs.

Now therefore, in view of the above facts and circumstance, you are therefore cared
upon through this notice and show cause within ls days from its issuance as to why regar
action incruding closure of your stone crusher unit as warranted under the rerevant
provisions of water(prevention & contror of polution) Act, tg74 and Air (prevention and
Control of pollution Act, 19g1 be not initiated.

As approved by the Competent Authority

rcr,un.r,",*$[sk^*
MemberSecretary | + q. a+

copy to the 
JK' PCC Jammu'

i).

i i).

::,r,:".1" 
Director, pollution Control Comminee, Jammu for information and fo,ow up

Divisional Officer, pCC poonch for information and necessary action.
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Anney"ou- q

Jammu and Kashmir pollution Control Committee
Parivesh Bhavan, Forest Comptex ll Sitk Faclory Road
Transporl Nagar. Jammu. taO OOO ll Rajbagh S;inagar. 190 OO8

Tel . A191-2476927 mait - membersecretaryjkspcb@gmarl com

M/s Chesti Hot Mix plant,
Village Gundi, Drungli Nallah, Kankote,
District poonch

No.:JKPCC/LSJ/NGT/(O.A t t '.6s3t2o24/o2n/&1 - Kl aatea I )og-ror+

Whereas, Consent to Establish (Fresh) was issued to you in the year,2oo7 and
subsequently consent to operate (R) have been granted from time to time as warranted
under section 25126 0f the water (prevention and Control of polution) Act, 1974 and
Section 21 Air (prevention and Control of pollution) Act, 1gg1 respectively; and

whereas, on the basis of ponution potential, Hot Mix plants is crassified as orange
category and obtaining the consent from the polution contror committee is mandatory
along with adoption of pollution control measures to achieve the prescribed standards of
pollution; and

whereas' one Mr' yasser Farooq Khan s/o Mohammad Farrooq Khan R/o Village
Drogian, Buffliaz Tehsil Surenkote, District poonch has filed a apprication before the Hon,ble
National Green Tribunal (NGT) in o.A. No. 6s3/2.,24 tiged yasser Farooq Khan versus
union Territory ofJ&K & ors. The Hon'bre NGT in its order dated 31-o5_2,,24has directed
J&K Polrution contror committee to f,e compriance report w.r.t. non comprying of
environmental norms by stone crushers and hot mix prants of district poonch; and

whereas, a Joint committee of officers of the J&K pcc was constituted vide order
endorsement No' JKpcc /Ncr/76g-172 dated 13-06-2024 with the direction to visit the areaand check the cu*ent status of the stone crushers/hot mix plants which have beenimpleaded as Respondents in the above application and furnish a comprehensive report; and

whereas, the Joint committee submitted its report vide letter No. pcc/Do/samba_
s/2o241174 dated 12-08-2024 and reported that the following measures have not beenadopted by you in the unit with photographic evidence:
i). Three rows of thick green belt all along the periphery of the unit.ii) 

H?:ilffit"?il: ffi||ff,yalt 
(brick/cGr sheets) orten to twerve reet ar along
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riii)

iv)

v).

Sprinkling system has been installed but is not interlocked with the crushing point
and other allied machinery of the stone crusher.

Conveyor belts have not been covered.

Telescopic chute has not been provided.

whereas, as per revised guidelines including siting criteria for establishment and
operation of stone crushers and hot Mix plants in J&K issued by the J&K pollution control
committee vide order No. 3TJKPcc of zozg dated 27-o2-zoz3, your unit does not meet the
guidelines, in addition to the above pCDs/pCMs.

Now therefore, in view of the above facts and circumstance, you are therefore called
upon through this notice and show cause within 15 days from its issuance as to why legal
action including closure of your stone crusher unit as warranted under the relevant
provisions of water(Prevention & control of Pollution) Act, tg74 and Air (prevention and
Control of Pollution Act, rg8r be not initiated.

As approved by the Competent Authority

,"nur,r,###,#-
Member Secretary )4 ,q .

1$IK, PCC Jammu.
\

^f
Copy to the :

i)' 
f,?:::" 

Director, Pollution control committee, Jammu for information and follow up

ii). Divisional officer, pcc poonch for information and necessary action.
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Anne*r-u.-o- lo

Jammu and Kashmir poilution Control Committee
Parivesh Bhavan. Forest Complex ll Srlk Faclorv Road
Transport Nagar, Jammu, raO OOO ll najOagh,-S'rinag;, fgO OOa

T et . 0191 -247 6927 I natt. mernbersecretaryjkspcb@qmail.com

M/s Chesti Enterprises Stone crusher,
Village Gundi, Drungli Nallah, Kankote
District poonch.

No. : JKpcc/LSJ/NGr/(o.A. 6fi / 2(,24) / o24f/434-^ 
{ aatea I l_or_rorn

whereas' consent to Establish (Fresh) was issued to you in the year,2007 and
subsequentry consent to operate (R) have been granted from time to time as warranted
under section 25/26 0f the water (prevention and Control of porution) Act, 1974 and
Section 21 Air (prevention and Control of pollution) Act, 1981 respectively; and

whereas, on the basis of pollution potential, stone crusher is classified as orange
category and obtaining the consent from the pollution contror committee is mandatory
along with adoption of pollution control measures to achieve the prescribed standarcls ofpollution; and

Vvhereas, one Mr. yasser Farooq Khan S/o Mohammad Farrooq Khan R/o VillageDrogian, Buffliaz Tehsil Surenkote, District poonch has f,ed a application before the Hon,bleNationar Green Tribunal (NGT) in o.A. No. 653/2.,24 titred yasser Farooq Khan versusunion Territory ofJ&K & ors. The Hon'bre NGT in its order dated 37-o5-2024has directedJ&K Poltution control committee to fire compliance report w.r.t. non comprying ofenvironmental norms by stone crushers and hot mix plants of district poonch; and
whereas' a Joint committee of officers of the J&K pcc was constituted vide orderendorsement No. JKpcc /NGT /16g-172dated 13-06-2024 with the direction to visit the areaand check the current status of the stone crushers/hot mix prants which have beenimpreaded as Respondents in the above application and furnish a comprehensive report; and

whereas' the Joint commiftee submitted its report vide retter No. pcc/Do/samba_s/2o24/774 dated 12-08-2024 and reported that the folowing measures have not beenadopted by you in the unit with photographic evidence:
i). Three rows of thick green belt all along the periphery ofthe unit.ii) 

il:'r:ilffi:Iil: H:i:Ii x"' 
ru'i'r'zccr sh'eets) or ten to twerve reet a, arong
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whereas, as per revised guiderines including siting criteria for establishment and
operation of stone crushers and hot Mix prants in J&K issued by the J&K porution control
committee vide order No. 3TJKPcc of 2.,23 dated 2z-o2-2o23, your unit does not meet the
guidelines, in addition to the above pCDs/pCMs.

Now therefore, in view of the above facts and circumstance, you are therefore cared
upon through this notice and show cause within 15 days from its issuance as to why legal
action including crosure of your stone crusher unit as warranted under the rerevant
provisions of water(prevention & control of portution) Act, Lg74 and Air (preventio. and
Control of pollution Act, 19g1 be not initiated.

As approved by the Competent Authority

iv)

v).

*llat *,.,-
(Ghansham Sin'ghUKAS

Member Secretarv . .

Qlx, 
nccJammu.' l+')- l{

i)
l:,*r:::" 

Director, pollurion Control Committee, Jammu for information and foltow up

Divisional Officer, pCC poonch for information and necessary action.
ii).

sprinkling system has been instaued but is not interrocked with the crushing pointand other allied machinery of the stone crusher.
Conveyor belts have not been covered.
Telescopic chute has not been provided.

Copy to the :
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Jammu and Kashmir pollution Controt Committee
Parivesh Bhavan. Forest Comptex ll Sitk Factorv Road
Transport Nagar, Jammu, tao ooo ll Rajbagh, S;inagar, .190 

Oo8
Tel 4191.2476927 ; na ) - membeBecrelarylkspcb@gma .com

M/s Masood Hot Mix plant,
Village Kalai, Tehsil Haveli,
District Poonch

whereas, one Mr. yasser Farooq Khan s/o Mohammad Farrooq Khan R/o v,lage
Drogian, Buffliaz Tehs surenkote, District poonch has filed a application before the Hon,bre
National Green Tribunal (NGT) in o.A. No. 653/zoz4 titled yasser Farooq Khan versus
union Territory of J&K & ors. The Hon'ble NGT in its order dated 31-..5-2.,24 has directed
J&K Pollution control committee to f e compliance report w.r,t. non complying of
environmentar norms by stone crushers and hot mix prants of district poonch; and

whereas, a Joint committee of officers of the J&K pCC was constituted vide order
endorsement No' JKpcc /NGTl768-172 dated 13-06-2024 with the direction to visit the area
and check the current status of the stone crushers/hot mix prants which have been
impleaded as Respondents in the above apprication and furnish a comprehensive reporu and

whereas, the Joint committee submitted its report vide retter No. pCC/Do/samba_
s/2024/174 dated 12-08-2024 and reported that the following measures have not beer.r
adopted by you in the unit with photographic evidence:
i). Three rows ofthick green belt all along the periphery ofthe unit.
ii) No permanent wind breaking wall (brick/cGl sheets) often to rwelve feet a, alongthe periphery of the unit exists

*k-'e--

_-

No.: JKpCC/LSJ/NGr/(o.A. 653/2()24)/o24 
fd4;-Z7r^ted | \ 

-os-zoz+

whereas, consent to Establish (Fresh) was issued to you in the year,2016 and
subsequently renewals has been Sranted from time to time as warranted under Section

25/26 of the water (prevention and control of pollution) Act, tgz4 and section 21 Air
(Prevention and Control of pollution) Act, 19g1 respectively; and

whereas, on the basis of pollution potential, Hot Mix plants is classified as orange
category and obtaining the consent from the pollution control committee is mandatory
along with adoption of poltution control measures to achieve the prescribed Standarcts of
pollution; and
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iv)

v).

Sprinkring system has been instared but is not interrocked with the crushing pointand other allied machinery of the ,tor," .*rhu..-""'""'
Conveyor belts have not been covered.
Telescopic chute has not been provided.

whereas, as per revised guidelines including siting criteria for establishment andoperation of stone crushers and hot Mix prants in J&K issued by the J&K poaution controrcommittee vide order No' 3TJKpcc of 2.,29 d,ated 27-,,2-2.,23, your unit does not meet theguidelines, in addition to the above pCDs/pCMs.

Now therefore, in view of the above facts and circumstance, you are therefore caredupon through this notice and show cause within r5 days from its issuance as to why regalaction including closure of your stone crusher unit as warranted under the rerevantprovisions of water(prevention & contror of polrution) Act, 7g74and Air (prevention andControl of pollution Act, 19g1 be not initiated.

As approved by the Competent Authority

tcr,un.t"ffikw

E,i:#:;:ffi,:,\e 
xl

i).

ii).

Regional Director, pollution
action, , _----^_.r Control Committee, Jammu for information and follow up
Divisional Officer, pCC poonch for information and necessary action.
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Jammu and Kashmir pollution Control Committee. parivesh. Bhavan. Foresl Comptex ll Sitk Factory RoadTransport Nagar, Jammu, raO,oOo ll RaEgh, Srinagar, 190 o0B
Tel - 0191,2476927; mail - membeGecretaryjkspcb@gma .com

M/s Ghulam Nabi Mir Stone Crusher & Hot Mix plant,
Village Mangnar, Tehsil Haveli,
District poonch

No. ; JKPCC/LSJ/NGr/ (o.A. 6 t= 1 zo z +t t o z+ft 3O-t7 y aate a ( | 
_ o s - 20 z 4

Whereas, Consent to Establish (Fresh) was issued to you in the year,2o23 andsubsequently consent to operate (R) have been granted from time to time as warrantedunder section 25/26 0f the water (prevention and contror of porution) Act, Lg74 a.dSection 2t Air (prevention and Control of pollution) Act, 1981 respectively; and

whereas' a Joint committee of officers of the J&K pcc was constituted vide orderendorsement No. JKpcc /NGT / 168-172dated 13-06-2024 with the direction to visit the areaand check the current status of the stone crushers/hot mix plants which have beenimpreaded as Respondents in the above application and furnish a comprehensive report; and
Whereas, the Joint Committee submitted its re

s/2o24/174 dated 12-o8-2or" ,";-:-:::.^'j':: l'".*o'* 
vide lefter No. pcc/Do/samba-

adopted by you in the unit 
o24 and reported that the following measures have not been

i). No permanent w,no ,ottn 

photographic evidence:

tr,u pu.ipi,u.y o;il il;i:lff,Xall 
(brick/ccl sheets) of ten to rwelve feet arr alons

ii). Sprinkling system has. been installed but is not inand other allied machrnery of the stone crusher. 
terlocked with the crushing point

whereas, on the basis of pollution potential, stone crusher/Hot Mix plants areclassified as orange category and obtaining the consent from the polrution controrcommittee is mandatory arong with adoption of polrution contror measures to achieve thePrescribed Standards of pollution; and

Whereas, one Mr. yasser Farooq Khan S/o Mohammad Farrooq Khan R/o ViuageDrogian, Buffliaz Tehs surenkote, District poonch has f ed a apprication before the Hon,breNational Green Tribunal (Ncr) in o.A. No. 6s3/2o24 tifled yasser Farooq Khan versusunion Territory ofJ&K & ors. The Hon'bre NGT in its order dated 37-O5-2024has directedJ&K pouution contror committee to file compliance report w.r.t. non comprying ofenvironmentar norms by stone crushers and hot mix prants of district poonch; and

6LQ*

An"<rt"'-,1-- q
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iv).

Conveyor belts have not been covered.

Telescopic chute has not been provided.

Now therefore, in view of the above facts and circumstance, you are therefore called
upon through this notice and show cause within r5 days from its issuance as to why legal
action including closure of your stone crusher unit as warranted under the rerevant
provisions of water(Prevention & control of pollution) Act, 7974 and Air (prevention and
Control of Pollution Act, 1981 be not initiated.

As approved by the Competent Authority

1ctun.i,uffiffi-
Member secretary l4 - 9 -71
JK, PCC Jammu.

Copy to the :

i) Regional Director, pollution control committee, Jammu for information and follow up
action.

ii). Divisional Officer, pCC poonch for information and necessary action.
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Jammu and Kashmir Pollution Control Committee
Parivesh Bhavan, Forest Complex ll Silk Faclory Road
Transport Nagar, Jammu, 180 006 ll Rajbagh, Srinagar, 190 008

Tel' 0191-2476927t ma' membeEecretaryikspcb@gmail com

M/s Patel Engineering Ltd,
Village Buflaiz Surankote,
District Poonch

No.: JKPCC/LSJ/NGr/(o.A. a{'J1ror+lt or$l /-Q3 (l'os-.",adated

Whereas, Consent to Establish (Fresh) was issued to you in the year,2o17 and

subsequently Consent to Operate (R) have been granted from time to time as warranted

under Section 25/26 of the Water (Prevention and Control of Pollution) Act, 1974 and

Section 21 Air (Prevention and Control of Pollution) Act, 1981 respectively; and

Whereas, on the basis of pollution potential, stone crusher/Hot Mix Plants are

classified as Orange category and obtaining the consent from the Pollution Control

Committee is mandatory along with adoption of pollution control measures to achieve the

Prescribed Standards of pollution; and

Whereas, one Mr. Yasser Farooq Khan S/o Mohammad Farrooq Khan R/o Village

Drogian, Buffliaz Tehsil Surenkote, District Poonch has filed a application before the Hon'ble

National Green Tribunal (NGT) in O.A. No. 65312024 titled Yasser Farooq Khan Versus

Union Territory of J&K & Ors. The Hon'b1e NGT in its order dated 37-05-2024 has directed

J&K Pollution Control Committee to file compliance report w.r.t. non complying of

environmental norms by stone crushers and hot mix plants of district Poonch; and

Whereas, a Joint Committee of officers of the J&K PCC was constituted vide order

endorsement No. JKPCC ING'I lt68-772 dated 13-06-2024 with the direction to visit the area

and check the current status of the stone crushers/hot mix plants which have been

impleaded as Respondents in the above application and furnish a comprehensive report; and

Whereas, the Joint Committee submitted its report vide letter No. PCC/DO/Samba-

Sl2o24l1Z4 dated 12-08-2024 and reported that the following measures have not been

adopted by you in the unit with photographic evidence:

i). No permanent wind breaking wall (brick/CGl sheets) of ten to twelve feet all along
the periphery of the unit exists.

ge_L_

173



rtr.

iii)
iv).

Sprinkling system has been installed but is not interlocked with the crushing point
and other allied machinery of the stone crusher.

Conveyor belts have not been covered.

Telescopic chute has not been provided.

Now therefore, in view of the above facts and circumstance, you are therefore called

upon through this notice and show cause within r5 days from its issuance as to why legal

action including closure of your stone crusher unit as warranted under the relevant

provisions of Water(Prevention & Control of Pollution) Act, 7974 and Air (Prevention and

Control of Pollution Act, 1981 be not initiated.

As approved by the Competent Authority

>e@tk_^<_
(Ghansham Singh),JKAS

Member Secretary 14.9 .l ,;
JK, PCC Jammu. - |

Copy to the :

i). Regional Director, Pollution Control Committee, Jammu for information and follow up
action.

Divisional Officer, PCC Poonch for information and necessary action.ii).
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Jammu and Kashmir Pollution Control Committee
Parivesh Bhavan. Forest Comptex ll Silk Factory Road
Transport Nagar, Jammu, 180 006 ll Ralbagh, Sflnagar, t 90 OOB

Tel - 0191-2476927; ma I - membeBecretarykspcb@gmart com

)

M/sMYStonecrusher,
Village Gundi, Drungli/Janyar, Bandi CVhechiyan,
District Poonch

No.: JKpcc/LSJ/NGr/(o.A. as=troz+ltor?k9l :Q$ aatea (l -o9-2O24

Whereas, Consent to Establish (Fresh) was issued to you in the year,2o22 and

subsequently consent to operate (R) have been granted from time to time as warranted

under Section 25/26 of the Water (prevention and Control of pollution) Act, 1974 and

Section zt Air (Prevention and Control of pollution) Act, 1981 respectively; and

Whereas, on the basis of pollution potential, stone crusher is classified as Orange

category and obtaining the consent from the pollution Control Committee is mandatory

along with adoption of pollution control measures to achieve the Prescribed Standards of
pollution; and

Whereas, one Mr. Yasser Farooq Khan S/o Mohammad Farrooq Khan R/o Village

Drogian, Buffliaz Tehsil Surenkote, District Poonch has filed a application before the Hon'ble

National Green Tribunal (NGT) in o.A. No. 6s312o24 titled yasser Farooq Khan versus

union Territory ofJ&K & ors. The Hon'ble NGT in its order dated 3t-o5-2o24 has directed

J&K Pollution Control Committee to file compliance report w.r.t. non complying of

environmental norms by stone crushers and hot mix plants of district poonch; and

Whereas, a Joint Committee of officers of the J&K pCC was constituted vide order

endorsement No. JKPCC INGT/168-172 dated 13-06-2024with the direction to visit the area

and check the current status of the stone crushers/hot mix plants which have been

impleaded as Respondents in the above application and furnish a comprehensive report; and

Whereas, the Joint Committee submitted its report vide letter No. pCC/DO/Samba-

S/2o24lt74 dated 12-08-2024 and reported that the following measures have not been

adopted by you in the unit with photographic evidence:

i). No permanent wind breaking wall (brick/CGl sheets) often to twelve feet all along
the periphery of the unit exists.

>aQ-<-

175



ril

iii)

iv).

Sprinkling system has been installed but is not interlocked with the crushing point
and other allied machinery of the stone crusher.

Conveyor belts have not been covered.

Telescopic chute has not been provided.

Now therefore, in view of the above facts and circumstance, you are therefore called

upon through this notice and show cause within r5 days from its issuance as to why legal

action including closure of your stone crusher unit as warranted under the relevant

provisions of Water(Prevention & Control of Pollution) Act, tg7 4 and Air (Prevention and

Control of Pollution Act, 1981 be not initiated.

As approved by the Competent Authority

&lr0r0<,.-+-
(Ghansham Silgh)JKAS

Member Secretary t1'l , Z/,
JK, PCC Jammu.

Copy to the :

i). Regional Director, Pollution Control Committee, Jammu for information and follow up
action.

Divisional Officer, PCC Poonch for information and necessary action.ii ).
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Jammu and Kashmir pollution Control Committee
Parivesh Bhavan. Forest Comptex ll Sirk Factorv Roa.J
Transporr Nagar, Jammu, r aO OOO ll na;oalrr'-i,rinffi, r OO Ooa

Tel-0.191,247692i: mal membersecrelarykspcb@gmail.com

Subject;- Closure of M/s 79 RCC GREF Stone Crusher, Drungli Nallah _District Poonch.

ORDER NO. :

DATED i
l-9+ J]( PCC ot 2024

01 . -0e-2024

whereas, no unit can be taken in hand or put into operation without varid consent
from the J&K Poilution contror committee, as warranted under Section 2sr26 o,rthe water
(Prevention and control of pollution) Act, 1924 and section 21 of the Air (prevention and
Control of Pollution) Act, .l 

98 1 respectively; and

Whereas, on the basis of pollution potential, stone crusher is classified as orange
category and obtaining the consent from the poilution contror committee is mandatory
along with adoption of pollution control measures to achieve the prescribed standards of
pollution; and

whereas, the latest inspection conducted by the Divisional officer, pollution control
committee, Poonch on 2g-0s-2024 reported that M/s 79 Rcc GREF stone crusher,
Drungli Nallah - District poonch is in operation without vaild consent from the JK
Pollution control committee that too with inadequate ApDCs and recommended for closure
of the unit; and

whereas, Regional Director, pollution control committee, Jammu has confirmed the
report of the Divisional officer, pollution control committee poonch and accordingly
recommended the same for closure of the unit vide letter No. pcB/RDJ/o/24l7g8-g0 dated
13-06-2024 ; and

whereas, M/s 79 Rcc GREF stone crusher, Drungli Nalrah - District poonch
is currently operational in violation of Section 25126 of the Water (prevention and Control of
Pollution) Act, '1974 and section 21 of the Air (prevention and control of pollution) Act,
198'1 without valid consent from the JK pollution Control Committee; and

Whereas, the stone crusher in question cannot be allowed to run unauthorizedly with
above status and to the detriment of human health and environment of the area.

*Qr--
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Now, therefore, in exercise of powers vested in the J & K po ution contror committee
under Section 33 (A) of the water (Prevention and control of pollution) Act,1974 and
section 31 (A)of the Air (prevention and conhor of poilution) Act, 1981, read with s".,,* s
of Environment (Protection) Act, i g86 immediate crosure of stone crusher instaled by M/s
79 RCC GREF Stone crusher, Drungri Nailah - District poonch is hereby ordered, with
following directions: -

i) The Deputy commissioner/ District Magistrate, poonch is directed to get the stonecrusher insta'ed by M/s 79 Rcc GREF Stone crusher, Sankh Doda Mandi -District Poonch, closed immediately.

Ih" Executive Engineer, Erectric Division, poonch, Jammu power Distributioncorporation Ltd. (JpDcL), is directed to disconnect the erectric suppry to the aboVesaid stone crusher.
The Executive Engineer, pHE Division, poonch, is directed to disconnect the watersupply to the above said stone crusher.
shd M K' sharma, project Incharge, M/s zg Rcc GREF stone crusher, DrungriNallah - District poonch is directed to cease the operation of the stone crusherforthwith.

As approved by the Competent Authoritv

eg5Pa*,*-
(Ghansha-m Sing--h;,IKAS

fember Secretary y.9.
qJK, PCC Jammu.

ii)

iii)

iii).

14
No :-JKPCC/LS J / 7 5 0 S 6 49 / 2024
Dated:- 09 lo9t2o24
Copy to the:-

I ass-ar

i) Deputy commissioner/ District Magistrate poonch , for information and necessary
action.
Regional Director, Pollution contror committee, Jammu for information and fofiow up
action.
chief Engineer' Jammu Power Deveropment corporation Ltd. (pDCL),canar road,
Jammu for information and necessary action.
chief Engineer, Jammu PHE, Jammu for information and necessary action.The Executive Engineer, Electric Division, poonch, (JPDCL) for information and
necessary action.
Th9 Executive Engineer, PHE Division, poonch, for information and necessary
action.
l/c website, JK Pollution control committee, Jammu for uploading the closure order.
Shri M.K, Sharma, Project lncharge, M/s 79 RCC GREF Ston;Crusher, Drungti
Nallah - District Poonch for compliance.

ii)

iv)
v)

vi)
viii)

\,
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